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Surt A. D. MANI: Sir, 1 have met a
number of circus personnel whenever they
visit the various town and they feel that
wherever such companies contribute to the
provident fund that is inadequate and does
not cover rishs. The contribution to the
fund is so inadequate that when they sus-
tain any injury while performing feats they
do not get adequate compensation, May I
ask the Minister whether he has ever
given his mind to this fact of the matter
that in the case of circus employees the
contribution of the employers should be
twice in view of the hazards involved ?

SRt SHAH NAWAZ KHAN : Sir, there
is a lot in what the hon. has suggested.
The nature of their duties, particularly of
the arlistes who perform, is a hazardous
one. But we have to take into considera-
tion the paying capacity of the industry,
of the establishment. Many of them are
complaining that they are not in a posi-
tion to pay even this much.

Surt D. THENGARI: May 1 know,
Sir, the total number of circus employees
that are covered by provident fund ? How
many employees are not getting provident
fund and do the Government propose to
take action against such of the circus com-
panies which have refused to introduce
provident fund ?

Sumi SHAH NAWAZ XHAN: As ]
have said, there are ten such establishments
which have been brought under the pur-
view of the Act, and only threec have com-
plied with it. There may be some others
who have escaped notice so far. We are
trying to bring them to book and those
who do not contribute are proceeded
against legally and by other methods.

Suri M. N. GOVINDAN NAIR: Sir,
the Minister in his reply said that it is a
roving industry and it is very difficult for
them to get hold of them. May I know,
Sir, whether the Government will consider
the question of taking this industry directly
under the Central Government as far as
the application of laws is concerned ?
Another question is that the Minister said
that it is a risky job 2 Will the Govern-
ment consider insuring their life in view
of this ?

Srri P, K. KUMARAN : LIC. does
not insure them,
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Sart SHAH NAWAZ KHAN : This is
a malter which we will have to examine
taking into consideration the question of
hazards involved in the insurance. But
there is the normal compensation which is
paid to any workman when he is injured.

AN Hon. MEMBER : It is Rs. 35.

Suri SHAH NAWAZ KHAN: Of
course, they do get that. But in view of
the special hazardous job they are doing
the demand that there should be a special
provision is a matter which needs looking
into, and we shall examine it.

Suri M. V. BHADRAM : The hon.
Minister said that legal and persuasive
methods have been used to see that com-
pliance is made. May I know, Sir, in how
many cases prosecution has been launched
against these companies ?

SHrl SHAH NAWAZ KHAN: We
moved for some prosecutions but some of
them have gone to the High Courts and
| the cases are still sub judice. That is why
we have not been able to proceed with
them as vigorously as we would have
liked.
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AND CHEMICALS be pleased to refer to the
answer to Unstarred Question No. 385
given in the Rajya Sabha on the Sth
August, 1966 and state :

(a) whether it is a fact that the breaches
occurred six times in the Nullah construct-
ed near the Township attached to the
Antibiotics Project, Rishikesh, during the
current rainy season as a result of which

water entered the residential quarters;
and
(b) what is the total amount so far

spent on the construction of the said
Nullah ]

Tue DEPUTY MINISTER 1N THE
MINISTRY oF PETROLEUM anp CHE-
MICALS (SarparR IgBaL SINGH) : (a)
There have been no breaches in the drain
but during heavy rains, there have been
breaches in the earthen bund constructed
to prevent outside rain water from enter-
ing into the Project township. As a result
of such breaches, rain water over-flows
the township roads and is drained into the
two natural nullahas passing through the
project area. Water, however, did not enter
the quarters.

(b) The total amount spent on the
construction of the drain is Rs. 22,000
approximately.
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PoLICE OFFICERS IN DELHI

*845. Surt B. D. KHOBARAGADE:
Will the Minister of HOME AFFARS be
pleased to state :

(a) the number of police officers in
Dethi who have been granted permission
to enroll in colleges during the current
academic session;

(b) the nnmber of those police officers
who have been refused such permission
together with the number of Scheduled
Castes police officers included therein; and

(c) the reasons for such refusal?

Tue DEPUTY MINISTER N THE
MINISTRY oF HOME AFFAIRS (SHrI
V. C. SHukrA) : (a) 161.

(b) 21 including five
Scheduled Castes.

belonging to

(c) Permission in these cases was re-
fused in the exigencies of public service.

Surt B. D. KHOBARAGADE : May 1
know the number of police officers who
have been allowed to join the post-
graduate, namely, the Masters degree or
the Law degree courses and the number
of Scheduled Caste Officers who have not
been allowed to join ?

Sur1 V. C. SHUKLA : Permission was
given to 161 officers and men of the
Police Services. I do not have the break-
up of the figures as to how many of these
were allowed for the post-graduvate course
and how many for the under-graduate
courses.

Sumi B. D. KHOBARAGADE : May I
know whether it is a fact that some of the
Scheduled Caste officers had asked for per-
mission and they had given an assurance
that they would discharge their duties to
the satisfaction of their superior officers
becance they would be going only to the
evening classes and that it would not inter-
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fere with thewr day-to-day work and their
cases were recommended by their imme-
diate superior officers and in spite of that
they have not been given permission ?

Suri V. C. SHUKLA : Whenever such
applications arc received, the officer con-
cerned has to see whether the duties
allotted to a particular officer would be
interefered with if such permission is
given and only when it is found that the
duties allotled to a particular officer who
asks permission for joining the classes will
suffer, that such permission is not givea.
As far as the Scheduled Caste members of
the service are concerned, no discrimina-
tion is made that if he is a Scheduled
Caste he will be or will not be given the
permission.

Surt B. D. KHOBARAGADE: May 1
know whether it is not the declared policy
of the Government that the cases of
Scheduled Caste Officers should be con-
<idered sympathetically and all kinds of
facilities should be provided to them so
that they can make progress? In view of
this proclaimed policy of the Goverament
may I know whether any injustice has been
done while granting or refusing permission
to the Scheduled Caste officers in Delhi
and, if so, if any such case is brought to
the notice of the Government, whether
such grievances would be redressed ?

Samt V. C. SHUKLA : Yes, it is our
policy that we should give the most sym-
pathetic consideration to such applications
received from the Scheduled Caste officers
and if such cases are brought to our
notice, we shall definitely grant them.

Surt M. M. DHARJA : While appre-
ciating the efforts of the Ministry to
educate the police officers, may we know
what efforts are being made by the Gov-
ernment to educate and train the police
officers so that they should behave with
the public with humanitarian considera
tions in our democratic set-up ?

Suri V. C. SHUKLA : Training is
given to the Police Forces and this ques-
tion relates to other educational courses
which are run by the various night schools

and morning schools and if attending
such classes do not interfere with their
normal duties, this permission is freely

given.



